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[MR. SPEAKER in the Chair] 

ORAL ANSWERS TO QUESTIONS 

[Translation] 

Supply of Foodgrains 

+ 
'301. SHRl BACHl SlNGH RAWAT 'BACHDA' : 

SHRl RADHA MOHAN SlNGH : 

Will the Minister of ClVlL SUPPLIES, CONSUMER 
AFFAIRS AND PUBLIC DISTRIBUTION be pleased to 
state : 

(a) whether there is acute shortage of foodgrains 
and other essential commodities in the fair price shops 
in Uttar Pradesh and Bihar: 

(b) if so, the details thereof; 

(c) whether in the hilly areas of Uttar Pradesh and 
tribal areas of Bihar, people do not get rice, wheat, 
sugar and other essential commodities from the fair 
price shops for months together; 

(d) if so, the reasons therefor; and 

(e) the remedial measures taken or proposed to be 
taken to ensure adequate and regular supply of 
foodgrains to the above States, particularly hilly and 
tribal areas? 

THE MINISTER OF FOOD AND MINISTER OF ClVlL 
SUPPLIES, CONSUMER AFFAIRS AND PUBLIC 
DISTRIBUTION (SHRI DEVENDRA PRASAD YADAV) : 
(a) to (e). A statement is laid on the Table of the House. 

STATEMENT 

(a) to (d). As per information received from the 
State Governments of Uttar Pradesh and Bihar, there is 
no complaint of any shortage of foodgrains and o.ther 
essential commodities in any area in the fair price shops. 

(e) As regards the remedial measures it may be 
mentioned that for the successful implementation of 
Public Distribution System, both the Central Government 
and State Governments are responsible. The Central' 
Government is responsible for procuring the 
commodities and making them available to the States, 
who in turn are responsible for subsequent distribution 
of these commodities to the ultimate consumers through 
the network of fair price shops. In so far as the 
responsibility of Central Government is concerned Food 
Corporation of lndia has been advised to ensure 
adequate and regular supply of foodgrains particularly 
in hilly and tribal areas. 

[Translation] 

SHRl BACHl SlNGH RAWAT 'BACHDA' : We had 
hoped that the hon. Minister would do full justice to our 
question but he did not do so to our satisfaction. As you 
know, hill areas and particularly the northern -region of 
Uttar Pradesh are surrounded by hills and dense forests 
with the result that the public distribution system cannot 
function properly and effectively in the entire Himalayan 
belt. Secondly. as stated by the hon. Minister, no 
complaint about the non-availability of food-grains has 
been received from the northern region but the people 
of that area have a very strong complaint. There all the 
workers of the Food Corporation of lndia went on strike 
from the 8th to 22nd June, 1996 due to which goods 
could not be loaded in trains and trucks at all the rail 
heads like Tanakpur. Haldwani, Ramnagar and Kotdwar 
rail-heads. As a result, all the godowns in our hill areas 
were emptied. Not a grain of food could be available at 
the fair price shops: Secondly, the Minister informed 
that no complaint had been received from the State 
Govt. in this respect but I myself sent a fax and a 
telegram to the Chief Secretary of U.P and discussed 
the matter with the commissioner and District Magistrate. 
As you know, ours is a border district adjoining Nepal 
and Tibet but the post of District Supplies Officer has 
been lying vacant there for the last two years. All the . 
goods there are not distributed through R.F.C. That is 
an exception there. The goods are distributed there 
through the District Supplies Officer and that post has '- 
been lying vacant for the last two years. 

If the House IS not tnformed of the full facts, how 
will justice be done to the h ~ l l  areas' A untform poltcy 
has been framed for the entlre country but the 
topography of the hlll areas IS such that except trucks 
and jeeps, no other means of transport are avadabte 
there for transportation of goods. If goods are not loaded 
In trucks and jeeps then there would be trouble because 
rall servlce or air servtce are already non-exlstent there. 

The hon. Minister said that no complaint had been 
received. According to the figures of June, made 
available to me 2500 metric ton wheat had been allotted 
'to Pithoragarh district, against which only 2096 metric 
ton wheat could be sent there. . 

Against the allotment of 2500 metric tonne of rice, 
only 1773 metric tonne of rice could be supplied. There 
per capita consumption of rice is 10 Kg. When the 
supply fell so shoh of the allotment, on what basis does 
the hon. Minister say that there is no shortage there. 

MR. SPEAKER : If you ask a longer question you 
are not likely to get its reply. 

SHRl DEVENDRA PRASAD YADAV : The hon. 
Minister expressed his apprehension that there is 
sho~tage of food-grains. He also read out some figures. 
I do not know from where the Member is reading but I 
would like to tell you the real position. -Fact is that in 
June, 1996, in our hill areas, the stock of wheat and 
rice was 40,900 ton and 35,000 ton, against which 
allotment 09 wheat and rice was 24,400 ton and 19,900 
ton respectively. As for lifting, 23900 ton wheat and 
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17300 ton rice were lifted. The percentage of wheat 
and rice therefore was 98.0 and 86.9 respectively. This 
shows that there is sufficient stock in the hill areas of 
the districts mentioned by you and the lifting is also 98 
percent. This being so, how do you say that there is 
shortage? We have informed you about the stock 
position, lifting and the allocation. In all respects, we 
have a stock of food-grains for 3 months. If you need 
more, I am prepared to send the same also. 

SHRl BACHl SlNGH RAWAT 'BACHDA' : My second . 

supplementary arises from this. I have given particular 
dates. During the strike period, the ration had not 
reached there you may look into it. My second 
supplementary is that at present, due to landslides, 
roads have been closed at several places. Food-grains 
are not reaching and there are no big godowns there. 
The godowns are situated in the Tarai area and there 
are no godowns in the interior of the hill areas. Therefore, 
will the hon. Minister take steps to have adequate 
number of godowns constructed there. During rainy 
season and snowfall, roads are closed. Will the hon. 
Mtnister assure us to have godowns constructed there 
so that a buffer stock of foodgrains could be built in all 
the hill areas. 

SHRl DEVENDRA PRASAD YADAV : Mr. Speaker, 
Sir, the R.P.D.S. godown capacity, particularly in the hill 
areas of U.P. is 10,000 ton in Harewala, 2500 ton in 
Pithoragarh, 2500 ton in Yamuna Chat, which Ganga 
Ghat. These are fall in the Uttar Kashi district. Simla, 
which is in Chamoli distinct, has a capacity of 5000 ton. 
In the new R.P.D.S., we propose to provide godown 
capacity to the extent of 5000 ton in Mau, 35,000 ton 
in Dhamira, 30,000 ton in Roja, and 6500 ton in Etawah. 
These are non R.P.D.S. areas. We have proposals in 
some R.P.D.S. areas also. For-instance, we propose to 
provide godown capacity of 2500 ton in Bhadohi and 
2500 ton in Padrauna. We are considering new . 

proposals also in this respect and soon we propose to 
accord sanction for provision for godown capacity. 

SHRl RADHA MOHAN SlNGH : Mr. Speaker, in the 
reply it has been,stated that there is no complaint about 
the shortage of foodgrains and essential commodities. 
Evan in the figures, there is no complaint. 1 would like 
to give an example of an area of Bihar here. The Food 
Corporation of India, which is situated at Chhapra, caters 
to the requirements of the entire Gopalganj and Sewan. 
The Government of lndia allotted to it the additonal 
quota of sugar on the occasion of the Christmas Bay 
last year. The wholesalers of Sewan and Gopalganj 
and also deposited the draft in December for the 
purpose. But still they did not get the quota in December. 
There are several irregularities in Food Corporation of 
lndia there. What has the hon. Minister to say in this 
respect? Hathua Sugar Mill is contiguous to Sewan but 
the wholesalers of Sewan are compelled to lift sugar 
from Sasaman, as a result of which they had to pay 
Rs.3.50 per bag extra in June, 1996. In July, sugar was 
brought from Sasamau to Chhapra and supplied to the 
wholesalers of Sewan. Due to which they had to pay 
more, while the stock was there in Pahathna Sugar . 

Mill, which is barely 15 Km, away. I would like to know 
from the hon. Minister whether he proposes to take 
certain steps against the Food Corporation of India, 
which is under his charge so as to check the additional 
burden being passed on to the consumers in the 
aforesaid manner. 

SHRl DEVENDRA PRASAD YADAV : Mr. Speaker, 
Sir, the hon. Member has asked his question in two 
parts. One is that foodgrains are not made available in 
Sewan. But the Central Government, as a rule, supplies 
any to the main distribution centre after altocation. 
Thereafter, the State Government supplies from the base 
godown to the various areas as per their requirements 
through the State Civil Supplies Corporation. Thus, it is 
for the State Government and not the Central 
Government to arrange for the further supply from the 
main distribution centre. 

As far the shortage, we have of late obtained latest 
information from the Bihar Government in this behalf, 
which I quote here for your information :- 

[English] 

"No shortage of foodgrains such as sugar and 
other essential commodities have so far been 
reported from any part of the State including 
tribal areas." 

[Translation] 

This information has been furnished to us by the 
Bihar State Civil Supplies Corporation. 

[English] 

SHRl MANORANJAN BHAKTA : Mr. Speaker, Sir, I 
would like to know from the hon. Minister about our 
national policy on the supply of essential commodities 
including kerosene oil, and the names of those States 
and Union Territories which have less than the national 
average allocation and what action the hon. Minister is 
going to take for increasing the allocation in such areas 
in such States including Bihar, Uttar Pradesh and 
Andaman and Nicobar Islands. 

SHRl DEVENDRA PRASAD YADAV : Mr. Speaker, 
Sir, the hon. Minister has raised a very pertinent question, 
because as per the information received so far, the 
allocation made to various States, particularly to the 
union territories, is below the national average. In 8 
states,. viz., Orissa, Bihar, Madhya Pradesh, Rajasthan, 
Uttar Pradesh, Andhra Pradesh, Kerala and Haryana, 
allocation is below the national average allocation. when 
I looked at it, I myself felt the need for some positive 
initiative in this behalf. 

The Government of lndia is giving ~t due priority 
and we propose to effect an increase of 3 per cent in 
the annual allocation for the entire country. Out of it, we 
propose to provide national average allocation to the 
states receiving less then 2 per cent and the per cent 
to those States which are above the national average 
allocation. But in view o! the concern expressed by the 
Hon. Member, we propose to take a decision l o  provide 



5 Oral Answers SRAVANA 10. 1918 (Saka) Oral Answers 6

3 per cent allocation to the deficient States till such time 
they come at par with the national average.

SHRIMATI BHAGWATI DEVI : Mr. Speaker, Sir. I 
would like to know the quantity of sugar and that of the 
kerosene oil provided to a person in Bihar.

SHRI DEVENDRA PRASAD YADAV : Mr. Speaker, 
Sir, the question here is that what is provided per unit. 
From here, we supply to the State Government. From 
here, we make allocations for the State Governments.
I can tell you the question of allocations of wheat, rice 
and other essentia l commodit ies made from here. The 
price of sugar that we have fixed for the entire country 
is Rs .9 .05  per kg. The price of com m on, fine and 
s u p e r f in e  r ice  is R s .5 .3 7 ,  R s .6 .1 7  and  Rs. 6 .48  
respectively  from the F.C.I. godown. But it varies from 
State to State. We fix a uniform standard rate on behalf 
of the F.C.I. The question asked by the hon. Member 
perhaps pertains to the State Government.

SHRIMATI BHAGWATI DEVI : Mr. Speaker, I have 
not asked for the price. I want to know the quantity of 
kerosene oil, the litres, supplied per capita per month.

SHRI DEVENDR A PRASAD YADAV : In Bihar, 7.5 
litres of kerosene oil is supplied per capita per month.

SHRI S H IV R A J  S IN G H  : Mr. Speaker,  Sir, my 
question is very simple. Wheat and rice being supplied 
from the Fair Price Shop in the tr ibal areas of Uttar 
Pradesh, Bihar and Madhya Pradesh are substandard 
and not fit for human consumption. I would like to know 
as to what steps are proposed to be taken to ensure 
supply of good quality wheat and rice there. My second 
question is ...(Interruptions)

MR. SPEAKER : Only one questioi \,wi ll  be replied. 
Not the second one.

SHRI SHIVRAJ SINGH : Mr. Speaker, Kerosene oil 
is not at all supplied in tr ibal areas. Kerosene oil and 
sugar find their  way in the black-market. We cannot 
leave the people of scheduled castes and scheduled 
tr ibes at the mercy of the State Government. Will the 
hon. Minister take steps to end consumption and ensure 
supp ly  of ke rosene  oil and sugar  to the peop le  of 
Scheduled Castes and Schedu led  Tribes and in hill 
areas?

SHRI DEVENDR A PRASAD YADAV : Mr. Speaker, 
the State Government is free not to lift the substandard 
q u a n t i t ie s  f rom  the  g o d o w n s  w h e re  the  C e n t ra l  
G o v e rn m e n t  s e n d s  th e  a l lo c a t io n s .  T he  S ta te  
G overnm ent need not lift the substandard quantit ies. 
There is a rule to take three samples of the foodgrains 
before lifting. This rule should  be scrupulously  followed 
and only good quality food articles should be lifted. For 
this the State G overnm ents  are at liberty. The U.P. 
G o v e rn m e n t  sh o u ld  not lift the  in fe r io r  q u a l i ty  of 
foodgrains. Our endeavour has all along been not to 
supply subs tandard  goods in the entire country. For 
this, we have also issued instruct ions to the F.C.I.

SHRI SANTOSH KUMAR GANGWAR : Mr. Speaker, 
the hon ’ble Ministe.r is fully seized of the problems of 
the rural areas. Bihar and Uttar Pradesh have the same

problems. I wou ld  like to know w he ther  the U.P. is 
supp l ied  food a rt ic les  as per the 1991 census  and 
w he ther  the food a rt ic les  and the ke rosene  oil are 
supplied in equal quantity in the rural and urban areas 
or there is some dif ference. If less quantity is supplied 
in the rural areas, what are the reasons. Therefore, 
part icularly when the kerosene oil is needed more in 
the rural areas. With the hon. Min is ter take steps to 
remedy this situation and ensure that food articles are 
supplied in the U.P. as per the 1991 census?

SHRI DEVENDR A PRASAD YADAV . Mr. Speaker, 
Sir, the  hon. M em b e r  has ra ised  a very  pe r t in e n t  
question. All the allocations made so far. part icularly in 
the context of the kerosene oil have been urban based. 
We have started making rural-based allocations in Uttar 
P radesh .  We are try ing  to rem o ve  th is  im b a lan ce  
wherever it is. As a result, 63 districts are now getting 
more kerosene oil than before. Secondly, it was pointed 
out that there is d if ference in availabili ty in rural and 
u rb a n  a re a s .  It is b e in g  r e m o v e d  a n d  th e  U.P. 
Government have been issued necessary instruct ions 
in this ^behalf.

SHRI TARIQ ANWAR : Mr. Speaker, I read a recent 
statement from the hon. Minister that he proposes to 
review the public distribution system and in troduce some 
economic restriction in it. Sir, the poor people, who are 
daily wage earners, cannot afford to buy articles for a 
week or fo rtn ight at one t ime. Will the G overnm ent  
consider as to how to benefit them? In Bihar - I do n ’t 
know whether it is so in other states as well - per unit 
allocation is more in urban areas, than in rural areas 
whereas need is more in rural areas, was said about 
the kerosene oil. Today, in the rural a reas of Bihar, 
kerosene oil is being sold at the rate of Rs. 12 per litre. 
It is indeed a cause for concern. I would request the 
hon. Minister to give his reply after due consideration.

SHRI DEVENDR A PRASAD YADAV : Mr. Speaker, 
Sir, the hon. Member has raised the question of review 
of the  P.D.S. We are  t h in k in g  in te rm s  of its 
recognisation. We shall soon take a final decis ion to 
revamp the P.D.S.

We shall also consider about the category of people 
referred to by the hon. Member. As for the question of 
e c o n o m ic  c r i te r ia  in te rv iew  fo r  the  a f f luen t  peop le  
. . .(Interruptions)

[Eng l ish ]

MR. SPEAKER : No, you do not have to answer him. 

[Translat ion]

SHRI DEVENDR A PRASAD YADAV : Government 
have under cons idera t ion  a p roposa l to revamp the 
P.D.S. lock, stock and barrel. This will, no doubt, benefit 
the poor people a lot. We shall provide foodgrains at 
the specia lly subsid ized rates to the persons living below 
poverty- line.

[Eng l ish ]

SHR I N IR M A L  K A N T I C H A T T E R J E E  : Sir, my 
question is related to the answer he has just now given.
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There has been a Chie f M in is te rs ’ C onference . 
Unfortunately, those papers are not laid on the Table of 
the House for our consumption.  In that Conference, 
there was a controversy on 1his point that if there is a 
subsidy on the supply of foodgrains for the people below 
the poverty line, what would happen to the deficit States 
like Kerala, where only fourteen per cent of the local 
needs could be met from the local p roduce9 Would  
such areas - there are many other areas also - be 
covered under the public distribution system9 Otherwise, 
there would be a terrific rise in the market prices of 
f o o d g ra in s ,  etc. W ha t  is the  a p p ro a c h  of the  
Governm ent9

SHRI DEVENDR A PRASAD YADAV : As for the 
P.D.S. as I said last time also, the State Governments 
also share the responsibili ty of controlling prices We 
make allocations at the national level. About the concern 
expressed by the hon. Member about Kerala, I have to 
say that in the Chief Min is ters ’ Conference on basic 
needs, held on July 4-5, I had cleared my position on 
P.D.S. The Chief Minister of Kerala had raised certain 
q u e s t io n s .  Day be fo re  yes te rday ,  he was here. I 
d iscussed the matter at length with him for about an 
hour. We are not distributing the subsidy being given by 
the  Ke ra la  G o v e rn m e n t  on the b a s is  of in te rn a l  
resources. But we shall positively provide goods at the 
specially subsidized rates to the persons living below 
poverty line...(Interruptions)

SHRI RAM KRIPAL YADAV : The hon. Minister has 
just now accepted in reply to a question that he proposes 
to revamp the P.D.S ....(Interruptions)

[English]

MR. SPEAKER : You ask your question please. 

[Translation]

SHRI RAM KRIPAL YADAV : I would like to know as 
to when you propose to implement your scheme to 
revamp the P.D.S. and how it will benefit the poor people 
living in the hill, tribal and backward areas of Bihar and 
Uttar Pradesh.

SHRI DEVENDRA PRASAD YADAV : We shall take 
a final decision for the restructuring of*the P.D.S. at all 
levels in the coming month. The tribal and hill areas of 
Bihar will be benefi ted  immensely under the P.D.S. 
because most of the people there are living below 
poverty line. We shall provide foodgrains to them at the 
special subsdized rates.

[Eng l ish ]

Em ployees Pension Scheme

*302. SHRI A.C. JOS : Will the Minister of LABOUR 
be pleased to state :

(a) the changesd suggested by the Labour Unions 
etc. in the Employees Pension Scheme, 1995;

(b) w h e th e r  th e s e  s u g g e s t io n s  have  been  
examined;

(c) if so. the outcome thereof;

(d) the time, by which necessary am endm ents  are 
proposed to be made in the above scheme: and

(e) the number of employees opted for the pension 
scheme so fa r9

T H E M IN IS T E R  OF L A B O U R  (S H R I  M. 
ARUNACHALAM) : (a) to (e). A statement is laid on the 
Table of the House.

STATEMENT

The G o v e rn m e n t  had rece ive d  s u g g e s t io n s  for  
making certa in  cha n ge s  in the E m p lo y e e s ’ P ens ion  
Schem e, 1995. The  su g g e s t io n s  in ter-a l ia  re late to 
removal of discr im ination between married sons and 
married daughters nd between remarry ing widows and 
remarrying widowers, extension of the scheme, benefits 
to the employees drawing wages beyond Rs. 5000/- 
per month ,  p rov is ion  for c o m m u ta t io n ,  reduc t ion  in 
d is c o u n t in g  rate for  ea r ly  p a y m m m e n t  of p e ns ion .  
Provision of ensuring pension payment in default  cases, 
application of the scheme to the subscribers who did 
not join the Family Pension Scheme, 1971, refund of 
family pension - related withdrawal benefit in the case 
of exem pt ion  and cove rage  of p iece -ra ted  workers .  
These suggestions have since been examined and on
28.2 .1996 a not if ication was issued for carry ing  out 
n e cessary  a m e n d m e n ts  in the E m p lo y e e s ’ P ens ion  
S c h e m e ,  1995.  O th e r  s u g g e s t io n s  l ike  p ro v id in g  
individual option, linking pension with the co nsum er ’s 
price index and giving pension as third benefit  have not 
been found actuarially feasible for acceptance. As on
30.7.1996 pension under the new scheme has been 
dis tributed among 72,372 benefic ir ies.

SHRI A.C. JOS : Sir, everybody is espousing the 
cause of workers of the organ ised sector, especia lly 
Unions like CITU, AITUC etc. Then have become bank 
employees organisations. I can understand it. And only 
bank employees and other salaried class employees 
benefit out of it.

But only ten per cent of the workers  are in the 
organised sector. The remaining ninety per cent of the 
workers, including the construction workers, are in the 
u no rgan ised  sector. Will the hon. M in is te r  con s id e r  
extending the benefits of this scheme to the construction 
workers a lso9

SHRI M. A R U N AC H A LAM  : Sir, I agree with the 
hon. Member that ninety per cent of the workers are in 
the unorganised sector. As far as the Act is concerned, 
th e  E m p lo y e e s  P r o v id e n t  F un d  Ac t,  it d o e s  no t 
d is t inguish between the regular, con trac t  and casua l 
employees. Sir, any worker who is a m em ber of the 
Provident Fund automat ica l ly  becom es a m em ber of 
the Pension Scheme. Nearly 19.5 million workers are 
members of Provident Fund scheme.

The Provident Fund Scheme inc ludes number of 
e m p lo y e e s  f rom  u n o rg a n is e d  s e c to r  i n c lu d in g  
agricultur is ts, workers of fish p rocess ing  units, stone 
quarry workers, building and construction workers. Even


